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# 2. Geperal Ma‘ﬁéger (Rgilway),
P F Baroda'House, New Del hi. :
: / _3@.Wv_‘3éﬁior Divisional Personnel Officer,
g ~© © Northern Railway, Moradabad.:

OPEN COURT

- CENTRAL ADVIINISTRA;/IVE TRIBUNAL, ALM{ABAD BENGH
" PALLAHABAD.

/_,

/

Dated: A'Llababadfge 4+th day of June, 2001

}xc’;mAL Appu@trlom No.694 OF 2001

A
S/o late Sri 9.*9 M:Lsfzra, : ‘
- 1/0 50/ 4, Gadri Nagar, /

‘ a’ Road, Hardoi / :
/’v .Ap plicant

/"’ = A

o

" nion of India, through Secretary,

‘- ‘Railway Beard, _#& :
241, Rgil Bhav{g;{ New Delhi.

7

4. Divisional Engineer (S),
Northern Railway, Moradabad.

5. 3Seetion Engjneer’ - .
Raj ghat Narora, Northern Railway, =
Bul andshahar.

: : . . « Bgspondents
{By Advocate: Sri A.K. Gaur )

ORDER - (ORAL)

(By Hon'_bl e Mz.S.K I. Naqvi, JM)

After having azgued for same time, leamed
: counSel for the appl;Lcant mentions that now the

applicant has made a prayer that he may be allcwed—
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a further stay at Bgjghat and his transfer as per = =
Annexure No.l dated 10.5. 2001 may be postponed for

Sometimes so that he may collect his households effepté

which have been taken into the custody, when his

allottedﬁféSidence waS got vacated by force. He
al so mentions that the applibant has moved a
representation in this regard, a copy of wiich

has beéi/ﬁnnéxed as Annexure _No.A-4 +g-the O.A,

// - >
2//////' The prayer of the appllcant has been £
/—"V L ﬁpOSed on behalf Of the respondEntS malnly On : ‘:

the ground that wnen the appllcant was posted at

Raggaé% he had a grlevance regarding his postlngbh42~

,9nd when in accordance With his wishes he is being

4 Shifted agaln he is agltatlng against his transfer,

S. Keeping the facts and circumstances of

7 the.matter in view, the 0.A, is finally decided
/ »

at the adnission stage with the following directions:-

’f#;/ﬁy (a) pending representation of the applicant,
7 moved in the month of April, 2001, a copy
Pt : of which has been annexed as, Arnexu re No. £L4

be decided by the canpetent authority

,,F‘\,_v

T

wltnln four weeks and till then the impugned
order dated 10.5,2001 {4nnexure No.A-l )

in respect of the applicant shall remain
in abeyance and, thereafter, the applicent
Shall abide by the order passed ;ﬁ>the

representation. The O.A. is decided

accordingly. . No order as—to costs.
<Cc‘/\< oS
(b.h.I. NAQVI)
JUDICIAL MH»ABER

Nath/



